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connecr or E7 AUCI1ON .
Notice fo1;_$ale of Land and building tIt1'ot1_gl_t_c-g_a_1_1glio|1_

'1 his electronic auction (' e-Auction’) is being conducted pursuant to order dated 12.08.2024 of the
lligh CULII1 of Delhi at New Delhi passed in Ex. P. N0. 68 of 2024 titled ‘Sombala @ Suntan
Klmmlelwal vs. Rvare La! Gupta & Ors. The e-Auction is being held on an “/ISIS WHERE IS, AS
LS‘ JVHA 'l' IS J-I/1:!/l7'li'T/ER THERE IS AND WITHOUT RECOURSE BA.S'1S”.'I‘he e-Auction sale
'.\‘Ill be conducted through the approved service provider M/s. Linkstar lnfosys Pvt. Ltd. on the c-
ztuction portal hltpszf/www.eauctions.co.in

,.._._. ___ 7 7 ____,_,___ _ 7 _7_ ___ __ ___ WA

;' Type of Location/Address/Area \ Reserve price EMI) Incremental
4 ( *§LIi_1¢li1}!_; t___V__A_7_Z W ( t (INR) t bid amount ;
Z Rcsideiitiall t Entire Bllill-tip!‘ Z Rs. { Rs.i l
! Commercial I-louse/pi-opet'1yNos.10144, l0,00,00,000/- l,00,00,000; l0,00,000/- 1
‘ 10145, 10146 and 10147, ll /- 3 \

; . _ _ __ (Rupees Ten1(Rupees One(Rupees Ten

l grid Mamet’ Crores Only) \Cro1'e Only) Lakhs Only)
E ti Entire Built-up House! , ti
. ~ property No. 10156 , l
l lincluding cookery shop,

; Gali Gandhak Wali, \ t
- Nawabganj, Pul Bangash, l ‘
! 4 Azad Market Delhi-110006 = ‘. _,__ ___ 7 ’_ ~_ _ _ K W ———_L-.

_ _ . '.l'intclinc.. __ -
I ______ ———"’ . _____ _ — ' 7 *_ _ " _

Last date ofsubmission of bid documents 04.03.2025
alnngwitlt l§._I§/lD*oi'Rs. l,_00,Q0,0U0/~ W _ _ ________ _ ____
Last date of Inspection and due diligence of 01.03.2025
Assets

l Date zii1<l'I‘ii1ie 0l."l?.~?lI.lCIEl'l ll.i03.2025
t i L r we T _IrT1f<y11_11 é~Mjq4 PM_;__, _ __ ,

1/Im-lior; pi‘t)])€!‘!_V is subject mutter of Ex. P. No. 68 of 2024 filled 'S0mbala @ Sunum

Khandeh-val vs. Pyare La! Gupta & Ors. and RF/I (OS) 68/2024 Ii!/ed ‘Pym-e La! Gupta vs.
Suit:/11:10 & 01'5") _

'1 he l~lMl) shall be deposited by the hidders by way of bank draft in favour of ‘Registrar General

Dcllri Iliglt Court '

Detailed tenns and conditions of auction will be made available by the service p1'UV1(i6l° Lmkstar
lnlbsys pfivme on the 3-A_u(_‘,liQIl penal i.e., l'ttt|)s:l.-‘\ft'\-v\\'.eauetjons.co.in or can be requested by

_ _ _ . _ . _ " 0
suzttiitig entail to Ms. Nidl1iMohan Parashar at ,_n1_d_l_11111_0l1¢1nn2ti'ashat@2Q1§111-Wm $~ $,_

.'-" '

Nidhi Moha1iParnsItai-
Local Commissioner

9953899908

ii 10

connecr or E7 AUCI1ON .
Notice fo1;_$ale of Land and building tIt1'ot1_gl_t_c-g_a_1_1glio|1_

'1 his electronic auction (' e-Auction’) is being conducted pursuant to order dated 12.08.2024 of the
lligh CULII1 of Delhi at New Delhi passed in Ex. P. N0. 68 of 2024 titled ‘Sombala @ Suntan
Klmmlelwal vs. Rvare La! Gupta & Ors. The e-Auction is being held on an “/ISIS WHERE IS, AS
LS‘ JVHA 'l' IS J-I/1:!/l7'li'T/ER THERE IS AND WITHOUT RECOURSE BA.S'1S”.'I‘he e-Auction sale
'.\‘Ill be conducted through the approved service provider M/s. Linkstar lnfosys Pvt. Ltd. on the c-
ztuction portal hltpszf/www.eauctions.co.in

,.._._. ___ 7 7 ____,_,___ _ 7 _7_ ___ __ ___ WA

;' Type of Location/Address/Area \ Reserve price EMI) Incremental
4 ( *§LIi_1¢li1}!_; t___V__A_7_Z W ( t (INR) t bid amount ;
Z Rcsideiitiall t Entire Bllill-tip!‘ Z Rs. { Rs.i l
! Commercial I-louse/pi-opet'1yNos.10144, l0,00,00,000/- l,00,00,000; l0,00,000/- 1
‘ 10145, 10146 and 10147, ll /- 3 \

; . _ _ __ (Rupees Ten1(Rupees One(Rupees Ten

l grid Mamet’ Crores Only) \Cro1'e Only) Lakhs Only)
E ti Entire Built-up House! , ti
. ~ property No. 10156 , l
l lincluding cookery shop,

; Gali Gandhak Wali, \ t
- Nawabganj, Pul Bangash, l ‘
! 4 Azad Market Delhi-110006 = ‘. _,__ ___ 7 ’_ ~_ _ _ K W ———_L-.

_ _ . '.l'intclinc.. __ -
I ______ ———"’ . _____ _ — ' 7 *_ _ " _

Last date ofsubmission of bid documents 04.03.2025
alnngwitlt l§._I§/lD*oi'Rs. l,_00,Q0,0U0/~ W _ _ ________ _ ____
Last date of Inspection and due diligence of 01.03.2025
Assets

l Date zii1<l'I‘ii1ie 0l."l?.~?lI.lCIEl'l ll.i03.2025
t i L r we T _IrT1f<y11_11 é~Mjq4 PM_;__, _ __ ,

1/Im-lior; pi‘t)])€!‘!_V is subject mutter of Ex. P. No. 68 of 2024 filled 'S0mbala @ Sunum

Khandeh-val vs. Pyare La! Gupta & Ors. and RF/I (OS) 68/2024 Ii!/ed ‘Pym-e La! Gupta vs.
Suit:/11:10 & 01'5") _

'1 he l~lMl) shall be deposited by the hidders by way of bank draft in favour of ‘Registrar General

Dcllri Iliglt Court '

Detailed tenns and conditions of auction will be made available by the service p1'UV1(i6l° Lmkstar
lnlbsys pfivme on the 3-A_u(_‘,liQIl penal i.e., l'ttt|)s:l.-‘\ft'\-v\\'.eauetjons.co.in or can be requested by

_ _ _ . _ . _ " 0
suzttiitig entail to Ms. Nidl1iMohan Parashar at ,_n1_d_l_11111_0l1¢1nn2ti'ashat@2Q1§111-Wm $~ $,_

.'-" '

Nidhi Moha1iParnsItai-
Local Commissioner

9953899908



~= 11

Terms and Conditions of the e-Auction are as under:

I. 1'1-Auction Basis and Platform

ii.

iii.

IV.

\'.

vi.

\'ll.

‘till.

1X.

X

This c-auction is being conducted pursuant to Order dated 12.08.2024 passed by the
lligh COLII1 of Delhi at New Delhi in Ex. P. No. 68 of 2024 titled 'S0mba1a @ Sun-tan
.f(]1rmdelwu1 t.'. 1’_t/are La] Gupta & ()1-.r. i’Is

The result of the e-auction is subject to conlirinatiou by the I-Ion ‘ble High Court oi'Delhi
at New Delhi. The auction can be cancelled at any stage without any liability/reason.

The e-Auction is being held on an “AS IS WHERE IS, AS IS WHAT IS WHATEVER
TIIIERE 1S AND WITHOUT RECOURSE B/ISIS". The inforination in respect of the
property/asset has been stated to the best ofLocal Coimnissionefs knowledge, however,
she shall not be responsible for any error, tnisstatetnent or oinission in the said
particulars.

The e- auction shall be open public auction and shall be conducted online. The auction
shall be conducted on 11.03.2025 from 1 I AM to 4 PM, with automatic extension of 10
minutes each time if the bid is made in the last ten minutes before the close of the e-
auction.

The c- auction will be managed through Linltstar lnfosys Private Limited on the c-auction
portal l1tt|>s:t'/ft};ww.ein|ctions.co.hi

The Parties to the Ex. P. No. 68 of2024 shall be entitled to participate in the e-auction.

Only huycrs holding valid User ID! Password issued by the approved service provider
shall be eligible for participating in the e-Auction process.

Reserve price ofthc property is fixed at Rs. !0,00,00,000/'- (Rupees Ten Crores Only).

The Eamcst Money Deposit (EMD) shall be Rs. I,00,00,000/- (Rupees One C:-ore
Univ). Each bidder shall deposit EMD amount in favour of ‘Registrar GeneralDelhiHigh
Coimf’ by way oi'Bank Drafi.

The bidders shall deposit original Demand Draft towards EMD alongwith the request
letter for participation in e-auction to the office of Local Coinmissioner. The request
letter shall be accompanied by- i H _ Z
 viz. Voter ID Card/Driving license/Passport/Aadhar
Card of the bidder

- Current address proofof the bidder
- Contact number and address for the purpose of coimnunication

PAN Card oftlte bidder

' “'__ Id. ”*Tli€int't5rested bidders shall sttbniit their hid documents and required documents on or
beforc the respective dates mentioned in the auction notice till 4 PM, after going through
the Registering Process (One time) and generating User ID & Password of their own for
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being eligible lo pa_rt_igipate hilt: e-Auetio.nJ2rocess, subject to (Ind-X-l6l?lfiCillliOI1—(0£ll'16~ ~
' -‘ *'"' ' docunients) and! or approval of the Local Connnissioner.

\ll

X111.

XIV.

.\\'.

\\"l.

.\\-"ii.

.'\'\"!ll.

The bidders are not permitted to withdraw their bids once the EMD is deposited by them.
ln case ot'non-participation of bidders in the auction, the EMD shall be forfeited.

Any issue with regard to connectivity during the course of the online bidding shall he
the sole respoiisibility 01' the bidder and no claim in this regard shall be entertained.

Bidding, in the last moment should be avoided by the bidders in their own interest as
neither the Local Commissioner nor the Service provider will be responsible for any
lapse/failure (Internet failure/power failure etc.). Ln order to ward-off such contingent
situations, bidders are requested to malce all necessary arrangements I alternatives such
as power supply baelc- up etc., so that they are able to circumvent such situations and are
able to participate in the auction successfiilly.

Upon conclusion of the auction, the name of the highest bidder and the second highest
bidder ofthe auction property shall be declared. The EMD ofthe successful bidder shall
he retained towards part sale consideration and the El\/[D ofunsuccessful bidders shall
be refunded. The EMD shall not bear any interest. Acceptance of successful bid shall be
conuuunicated by the Local Commissioner to the successful bidder within I0 days after
the dale ofe-auction. The EMD of the unsuceesslid bidders shall be rcti.uned within 30
days from the date ofe-auction.

The successlul bidder shall deposit 25% of the sale price, adjusting the EMD already
paid, within 7 days after the acceptance of bid price by the Local Cornmissiouer by
handing over a Demand Draft in the name ofRegistrar GeneralDelhiHigh Court, and the
balance 75% of the sale price shall be deposited within 30 days of the acceptance ofthe
bid price or within such extended period as agreed upon in writing by and solely at the
discretion ofthe Local Commissioner. Local Commissioner will issue a Letter of intent
(1.01) to the successful bidder, detailing the total payable amount and other terms and
conditions. In the event of default, all deposits made shall be forfeited and the auction
property thereatier may be ofl’ered to the second highest bidder or may be put up for rc-
auetion. The defaulting bidder shall have no claims or rights over the propeity or the
deposited amount.

The bids may be submitted by participating bidders even jointly with another
;ierson/persons including a lender/financial supporter to the said participating bidder. If
:1 bid is submitted jointly, the obligation of the successliil joint bidder! auction purchaser
to pay the final bid price shall be joint and several.

Local Commissioner has right to demand documents from bidder for smooth process of
auction and in ease the documents are not provided, the Local Commissioner may
dist|ualif'y the bid.
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2. lndcpendent Due Diligcnm?
_ _ . . _ _,- ' . a ' ui1'ie$|'c a1‘Clit‘l" any

1’|'u,‘)ccl1VC Bidders are responsible for making then own independent rnq E r:.~*1 , . . - . . . - gr ct'on. Bidders
ettcuinbrauces, titles, claims, rights, or dues affecting the assetsput up for H I
should conduct their own due diligence prior to submitting their bids.

3. Inspection of Assets

i. It is the responsibility oi‘ the interested bidders to inspect and satisfy El'16111S61V9S
regarding the condition and title of the assets before submitting their bids. The soft
copy of the title documents shall be made available to the bidders submitting their
bids. llowever, as regards to the physical verification of the property and of the
original title deed, prior permission from the Local Commissioner conducting the
auction is mandatory. Any bidder, if found, inspecting the auction property without
prior pcmrission of the Local Commissioner shall be disqualified and its l£l\/[D shall
be forfeited.

ii. After prior permission, the auction property shall be open for inspection by
prospective buyers from 15.02.2025 to 01.03.2025 between 10 AM to 4 PM.

-t. Possession of the property 2

Par-ts of the properties for auction are in possession of the tenants. The list,0f tenants will also
be made available to the bidders for inspection.

n. Document Submission

Local Commissionerreserves the right to request additional documents from bidders as part of
the process. If the requested documents are not provided, the Local Commissioner may
disqualify the hid at her discretion.

0. Final Decision on Successful Bidder

The Local Conrmissioner is not bound to accept the highest offer and has the absolute
right to accept or reject any or all offer(s) or adjournl poslponel cancel the c-Auction
without assigning any reason thereof.

ii. The decision of Local Commissioner on the declaration of the succcsslirl bidder shall
be final and binding on all participants.

7. Sale deed

The parties shall execute and register the title documents in lavour ol’ the successful
bidder/lriglrest bidder/purchaser within six weeks from the date ot'l'ull payment and all the
costs and expenses incurred in getting the title documents executed and registered shall be
borne by the purchaser including stamp duty. Any miscellaneous expenses and cost shall
also be borne by the purchaser.

ti. taxes, duties and charges _
lire purchaser shall bear the applicable stamp duties! additional stamp duty! transfer charges,
ti-e clc. and also all the statutoiyl non-statutory dues, taxes, rates, assessment clrarges, fees etc.
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CONDUCT OF E;-y_AUCTION

_I§~lo_n'ce fo1f_Sale_qf Land and ybuilding_tlt1'_o_1iglt c-auction

This electronic auction (' e-Auction‘) is being conducted pursuant to order dated 12.08.2024 of the
lligh Court of Delhi at New Delhi passed in Ex. P. No. 68 of 2024 titled ‘Sombala @ Swmm
1\'handeltvt1/ vs. Pym-e La] Gupta & Ors. The e-Auction is being held on an “AS IS WHERE IS, AS
IS l-VIM 7'18 WHATEVER THERE IS AND WITHOUTRECOURSE B/IS1S”.Tl1e e-Auction sale
will he conducted through the approved service provider M/s. Linltstar Infosys Pvt. Ltd. on the e-
auction portal httpszifwww.cauctions.co.in

l Typeot‘ , Location/Address/Area l Reset“/e price l EMD htcretncntal
'_ ,l5’q11_i_l¢!iHg_ y Z _ _ __ L l (INR) ,_ bid amount

Rcsidcntialf Entire Built-up l Rs. 7 l l Rs. Rs. l-
Commeroial Ilouse/p1'0pe1'lyNos.10144, 10,00,0D,OOO/- p 1,00,00,00!) l0,00,00U/-

it 10145, 10146 and 10147, /. \
i l: Lib", R ad A ad M 1, (Rupees Ten‘l(Rupees Ond(Rupees Tent

ll idly O , Z HI set, v _P Dclhid 10006 and C101 es Only) y!Crorc Only) Lakhs Only)
| Entire Built-up llousel

l properly No. l0l56
j including cookery shop,
i l Gali Gandhak Wali, 1 '

W y Nawabganj, Pul Bangash, l »
L y__ ___ /_e lVl?I[i(6I,D8ll1l-JIOOOG

Tintelinc

lliltfllljiirlleftifsillilnissiotl oibiddocumcnts 7 f[Jl4.0l3.2025_ mmfla-___€_"_‘7,
l 1l|_QI1gWi§l1EMD qf_Rs.I,O0,00,000/- _ or ____ _ y 7 n
l Last date of Inspection and due diligence of 01.03.2025
| Assets f

Dale and Time of E—aucti0n I 1.03.2025
l____ __ W _ _ __ if 4 Froin11_Al\/ito4PIvI* f i fi_

(;-t'm.'rl'on property is subject matter of 123:. P. N0. 68 of .2U2=l titled ‘Samba/a @ Suntan
/\’nan./!ctwn/ vs. Pym-e 1.01 Gupta at» Ors. and R1"/I (OS) 68/2024 titled ‘Pym-e La! Gupta vs.
.3'tm:/xtltt & Or.r‘}

The EMD shall be deposited by the bidders by way of bank draft in favour of ‘1¢3egisrrm- Genet-m’
Del/n'Hig/1 Cour!‘ _ __H _

l)etaiietl {eons and conditions ofa-.iction will be tnade available by the service provider Linkstar
lniosys Private on the e—Auction portal i.e., l1ltl)_s:ft‘3»1\-'_\veauctionstco.in or can be requested by

sending entail to Ms. Nidhi Mohan Parasltar at nitlhj1_ttoltat1t>a1'asharfiilgmail.com 9

Ni§ll}j_lV.L(_)ll_£1i_ll-__1$;1l‘£lSl1€1I'
Local Commissioner

9953899908
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Terms anti Conditions of the e-Auction are as under:

1. E-Auction Basis and Platform

1.

ll

tit.

H’.

\'.

ti.

\'lI

\lli.

IX.

X.

.‘Il.

This e-auction is being conducted pursuant to Order dated 12.08.2024 passed by the
High Court of Delhi at New Delhi in Ex. P. No. 68 of 2024 titled '.S'0mbala Suntan
1_~;'l_igt_1delwrt1 vs. Prat-e Lat Gttzita & Qr.r._'

The result oi the e-auction is subject to continuation by the 1-lon’ble High Court ot'Delhi
at New Delhi. The auction can be cancelled at any stage without any ltabthty/reason.

The c-Auction is being held on an “AS IS WFLERE IS, /1.5‘ IS WI-L/i T IS WHATEVER
7711318.!-I IS AND WITHOUT RECOURSE B/ISI.S"’. The information in respect of the
property/asset has been stated to the best ofLocal Commissioner’s knowledge, however,
she shall not be responsible for any error, tnisstatetnent or omission in the said
particulars.

The e- auction shall be open public auction and shall be conducted online. The auction
shall he conducted on l 1.03 .2025 from ll AM to 4 PM, with automatic extension ct‘ 10
minutes each tune ti’ the bid is made in the last ten minutes before the close of the e-
auction.

The c- auction will be managed through Linkstar Infosys Private Limited on the e-auction
portal httos:/itwww.eauctions.coLh1

The Parties to the Ex. P. No. 68 of2024 shall be entitled to participate in the e-auction.

Only buyers holding valid User lD/ Password issued by the approved sen/ice provider
shall be eligible fo1'pa1'ticipttting in the c-Auction process.

Reserve price ofthe property is fixed at Rs. l0,00,00,0U0/- (Rupees Tart Crores Only).

The tiamcst Money Deposit (EMD) shall be Rs. l,00,00,000/- (Ramses One Crore
Only). Each bidder shall deposit EMD amount in favour of ‘Registrar Genera! Del/tt'Ht:g/1
Com?’ by way of Bank Drafi.

The bidders shall deposit original Demand Draft towards EMD alongwith the request
letter for participation in c-auction to the office of Local Comntissioner. The request
letter shall be accompanied by-
- Proof of Identification (KYC) viz. Voter ID Card/Driving license/Passport/Aadhar

Card of the bidder
- Current address proofof the bidder
- Contact number and address for the purpose of conununication

- PAN Carri ofthc bidder

The interested bidders shall submit their bid documents and required documents on or
before the respective dates mentioned in the auction notice till 4 PM, after going through
the Registering Process (One time) and generating User [D & Password of their own for
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being eligible to participate in the e-Auction Process, subject to due vcrificatioti (of the
documents) and! or approval of the Local Commissioner.

'1 ‘he bidders are not permitted to witliclraw their bids once the EMD is deposited by them.
ln case of non-participation ofbidders in the auction, the BMD shall be forfeited.

Any issue with regard to connectivity during the course of the online bidding shall be
the sole responsibility of the bidder and no claim in this regard shall be entertained.

Bidding in the last moment should be avoided by the bidders in their own interest as
neither the Local Commissioner nor the Service provider will be responsible for any
lapse/failure (Internet failure/power failure ete.). In order to ward-off such contingent
situations, bidders are requested to make all necessary airangements I alternatives such
as power supply back-up etc., so that they are able to circumvent such situations and are
able to panicipate in the auction successfiilly.

Upon conclusion of the auction, the name of the highest bidder and the second highest
bidder ofthe auction property shall be declared. The EMD of the successiitl bidder shall
be retained towards part sale consideration and the EMD of utisucccssful bidders shall
be refunded. The EMD shall not bear any interest. Acceptance of successful bid shall be
conununicated by the Local Cotrunissioner to the successful bidder within 10 days after
the date ofe-auction. The EMT) of the unsuccessful bidders shall be returned within 30
clays from the date of c-aucti on.

The successful bidder shall deposit 25% of the sale price, adjusting the EMD already
paid, within 7 days after the acceptance of bid price by the Local Commissioner by
handing over a Demand Draft in the name ofRegtlrtmr Ge:zeralDeIlu'I;I:IgIz Court, and the
balance 75% of the sale price shall be deposited within 30 days of the acceptance of the
bid price or within such extended period as agreed upon in writing by and solely at the
discretion of the Local Commissioner. Local Commissioner will issue a Letter of Intent
(l .OI) to the successful bidder, detailing the total payable amount and other terms and
conditions. In the event of default, all deposits made shall be forfeited and the auction
property thereafter may be offered to the second highest bidder or may bc put up for re-
auction. The defaulting bidder shall have no claims or rights over the property or the
deposited amount.

The bids may be submitted by participating bidders even jointly with another
person/persons including a lender/financial supporter to the said participating bidder. If
a bid is submitted jointly, the obligation of the successful joint bidder! auction purchaser
to pay the final bid price shall be joint and several.

Local Commissioner has right to demand documents from bidder ibr smooth process of
auction and in case the documents are not provided, the Local Conumsstoner may
disqualify the bid.
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2.. independent Due Diligence

Prospective Bidders are responsible for making their own independent inquiries regarding any
encninbrances, titles, claims, rights, or dues affecting the assets put up for auction. Bidders
should conduct their own due diligence prior to submitting their bids.

3. inspection of Assets

i lt is the responsibility of the interested bidders to inspect and satisfy theniselves
regarding the condition and title of the assets before submitting their bids. The soft
copy of the title documents shall be made available to the bidders submitting their
bids. However, as regards to the physical verification of the property and of the
original title deed, prior permission fioni the Local Commissioner conducting the
auction is mandatory. Any bidder‘, if found, inspecting the auction property without
prior permission of the Local Commissioner shall be disqualified and its EMD shall
he forfeited.

ii. After prior permission, the auction property shall be open for inspection by
prospective buyers from 15.02.2025 to 01.03.2025 between 10 AM to 4 PM.

4. Possession of the property

Parts 01' the properties for auction are in possession of the tenants. The listof tenants will also
he made available to the bidders for inspection.

S. DocutncntSulm1ission

Local Commissioner reserves the right to request additional documents from bidders as part of
the process. If the requested documents are not provided, the Local Conunissioncr may
tlisqtzalify the bid at her discretion.

(i. Final Decision on Successful Bidder

The Local Cominissioner is not bound to accept the highest offer and has the absolute
right to accept or reject any or all offer(s) or adjounil postpone! cancel the e-Auction
without assigning any reason thereof.

ii. The decision of Local Commissioner‘ on the declaration of the successful bidder shall
be linal and binding on all participants

7. Sale deed

'l'hc parties shall execute and register the title documents in favour oi‘ the successful
bidder/highest bidder/purchaser within six weeks from the date of full payment and all the
costs and expenses incurred in getting the title documents executed and registered shall be
borne by the purchaser including stamp duty. Any miscellaneous expenses and cost shall
also be borne by the purchaser".

8. Taxes, duties and charges
the purcliaser shall bear the applicable stamp ClU'E1CS/ additional stamp dutyl transfer charges,
tee etc. and also all the statutory! non-statutory dues, taxes, rates, assessment charges, tees etc.
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$~38
Q""' IN TI-LE HIGH COURT OF DELHI AT NEW DELHI

+ EX.P. 68/2024 -

SOM BALA @ SUMAN KHANDELWAL .....Decree Holder

Through: Mr. Mohit Aggarwal, Ms. Pooja Saini,
Ms. Anu Kushwaha, Mr. I-Ia1'shitSaini
and Mr. Rajat Sangeliya, Advs.

versus

PYARE LAL GUPTA & ORS. ......h1dgement Debtors
Through: Mr. Amit Malilc, Adv. for JD Nos.2 &

3.
Mr. K K. Nangia, Mr. l<.rishan Knmar
and Mr. Shivam Bedi, Advs. for JD
No.4.

CORAM:
HON'BLE MR. JUSTICE ANISH DAYAL

O R D E R
% 13.02.2025

l. By order dated 12"‘ August 2024, the Court directed the auction of the
suit properties and appointed the Local Connnissioner for the purpose. The

directions of the Court are extracted as under:
“3. In view cf the submissions made by the counsel for Decree
Holder, Ms. Niclhi Mohan Parashar, Advocate (E. No. y
D3809/1/201 0; e mail I.D. nidhimohanparashar@gmai1.com} is
appointed as o Local Commissioner to facilitate the auction of
the suit properties t'.e., (1') Entire Built-up House/pr-0perty_ Nos.
10144, 10145, 10146 and 10147, Library Road, /lzacl Market,
Delhi-110006 and (ii) Entire Built-up H0use/ property No.
10156, Gall Gandhalc Wall, Nawabganj, Pul Bczngash, Azad
Market, Delhl'—110006 including the cookery shop ofLate Durga _
1’;-usucl Gupta, in accordance with law.”

2. Ms. Nidhi Mohan Parashar, Local Commissioner has filed a detailed

11.1“ ljfl (I order
| my ul tm, order can bu n: vullflnd from Dulh-' High Com! Order Portal‘ by scanning tho OR cudo shown abnvn

1 uowiitaadtd from mi. DHC Server on t-1102/2025 at 76:22:07
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interim-report. The salient aspects of the report are as under:

(i)

(ii)

(iii)

(iv)

(V)

(Vi)

(vii)

The Valuation Report dated 20"‘ January 2025, has been obtained

from Mr. Sac/tin Gael, Registered Valuer, which is appended as
Document No. 1 to the interim report.
Reserve price of the suit properties has been agreed upon

between the parties.

Terms of the e-auction have been framed, which are appended as

Document N0. 2 to the interim report.

Public notice, which is to be published, has also been liamed by

the Local Commissioner and is appended as Document N0. 3 to
the interim report.

The teims of the proclamation for the e-auction have also been

framed and are appended as Document No. 5 to the interim

report.
The interim report notes that the Judgment Debtor No.1, Mr.
Pyare La! Gupta, has the original title deeds of the suit

properties, and the same have to be made available for
verification by bidders. '

The report {hither states that if any of the panics refuse to
cooperate in executing the Sale Deed, the Court may nominate a

person to execute the title documents on their behalf.

3. In light of the above, following directions are issued:

(i)

(ii)

The auction notice along with terms of the e-auction be published

through the Registrar General of this Court on the website of this

Court and the District Courts under the head of “Public Notice”.

Proclamation for the e-auction shall be displayed on the Notice
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(iii)

V)

(Y1)

(vii)

1v)
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Boards of the Delhi I—Iigl1 Court and all the District Court

Complexes, as well as in the Office of the concerned Sub~

Registrar within whose jurisdiction the auction property is

situated.

Proclamation of the auction notice shall be affixed at the auction

properties at a conspicuous place in the presence of witnesses

from the locality on or before 15"‘ February 2025, between 10:00

AM. and 4:00 P.l\/I.

Proclamation of sale shall be published in “Nav Bharat Times"

(llindi Newspaper) and “Times of India” (English Newspaper)
with circulation in NCR, on or before l5"‘Feb1'ua1y 2025.

Expenses of the publication and auction shall be borne by the

parties in their respective shares, and copies of the newspapers

shall be filed in the Court and before the Local Commissioner.

Judgement Debtor No.1 is directed to deposit the original Title
Deeds of the suit properties before the Registrar General of this
Court within two days from the date of this order, which shall be

available for inspection by any potential purchaser/successful
bidder.

In the event, any of the parties obstruct the handing over of
peaceful and vacant possession to the successful bidder pursuant

to a successful sale, directions shall be issued for appointment oi

a Bailifl" to break-open the locks with the assistance of the local

jurisdictional Police Station. In the event, this is required, a

direction in this regard is being issued to SHO, Police Station

Bara Hindu Rao, to provide police assistance to the bailiff.

|]||'I|1lL‘l‘|' or mu order mm no re-verified from Balm Iflgn Cuun Order Parrril by scnrmlng the OR coda shown above
e. r .» uownloutfed from mu DHC Server on 1410712025 nl 16:22:07
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The Title Deeds shall be available for inspection with the

facilitation of the Local Commissioner at a time and place to be

agreed upon with the Registrar General of this Court.

In Clause 3(it) and Clause 8(iii), of the terms of the conditions

of the e-auction, the dates shall be modified to read as 15"‘

February 2025 to 01"" March 2025. A duly modified version of

shall be provided by the Local Commissioner to the Registrar

General. .
In Clauses 3 (1'), 3(ii), 3(iiz) & 3(iv) of the terms of Proclamation

will be read as reference to “13th February 2025 " shall be read

as “I51/1 February 2025". A duly modified version of shall be
provided by the Local Commissioner to the Registrar General.

List on 25‘*‘ February 2025, the date already fixed.
Order ‘dasti '.

Order be uploaded on the website of this Court.

ANISH DAYAL, J
FEBRUARY 13, 2025/MK/tk
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IN TIIE HON‘BLE HIGH COURT OF DELHI AT NEW
DELHI

EX. PET. NO. __£or 2024
cs (os)I;1s2/2014

IN THE MATTER or:

SOM BALA @ SUMAN KHANDELWAL
...DECREE HOLDER

VERSUS

PYARE LAL GUPTA & ORS. ...JUDGEiV1ENT DEBTORS

MEMO OF PARTIES

Srnt. Sotn Bala @ Suman Khandelwal
W/0: Sb. Sunder Lal Khandelwal
R/o: B-301, lst Floor, Near Gate no. 4,
Green Field Colony, Faridabad 121010
Mob: 8178224376

Versus

l. Sh. Pyare Lal Gupta
S/o Late Sh. Durga Prasad Gupta
R/o 10156, Gali Gandhak Wali,
Nawabganj, Pul Bangas, Azad Market,
New Delhi H0006

2. Suit. Saroj
W/o Sh. Yogesh Kumar
R/o I67, Netaji Subhash Marg,
3rd Floor, F lat no. 18, Raja Katra
ll-lanuman J i Ka Mandir,
Kolkata 700001
Mob: 9163802636

3. Snit. Madhu Bala
W/o Sh. Vijay Kurnar

Decree Holder
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R/0 H. No. 2369/D-3, 1st Floor, Mandir Wali Gali,
Shadi Khampur, Near Metro Pillar no. 215,
West Patel Nagar, New Delhi 110008
Mob: 7701851038

4. Smt. Shefa1i@ Manju
R/o B~602, Spring Valley Apartment,
Plot no. 3C, Sector ll. Dwarka, New Delhi 110075
Mob: 9818098535

5. Smt. Shashi Gupta
W/o Sh. Rakesh Gupta
R/0 E-57, Sector 55, Noida,
Uttar Pradesh-201307
Mob: 9958547530

6. Sh. Vidya Sagar
LR of Smt. Kama Devi
R/o 9640/12, Multani Dhanda,
Pallarganj, New Delhi 110055
Mob: 9811105656

7. Smt. Shalu Kllandelwal
LR of Smt. Kama Devi
R/0 A 453, ShashtriNaga1',
New Delhi 110052
Mob: 9899907140 ...Judgeme1it Debtors

FILED THROUGH
_ q,w_ _

Adv. Mo11it5Aggar!-ml_(D/52859120191
1'9;

PATRONUS LAYLOFFIQES
(Counsel for Decree Holder)

Off: Chamber no. 13, S Block,
Delhi High Court, Delhi - 110003

M0b:9811449071, 8955123521
emai1:patronuslawoffiee$@,gm z1i1.;:0m

Dated: 08.08.2024
Delhi
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